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MADHYA PRADESH ACT
No. 17 oF 2003.

THE RAJIV GANDHI PROUDYOGIKI VISHWAVIDYALAYA
(SANSHODHAN) ADHINIYAM, 2003

j culved the assent of the Governer on the 21st April, 2003; msenl ﬁn.t published in the "Madhya Pradesh
Garette (Extra-ordinary)'’ dated the 28th Aprll 2003]

R Act to amend the Rajw Gandhl Proudyoglkl Vishwavidyalaya Adhiniyam, 1998.

Be it enacted by the Madhya Pradesh Leg:slature in the Fifty-fourth Year of the
Ropublic of India as follows:—.

Wy 1. This * Act may be called the Rajiv, Gandhl Proudyoglkl Vlshwawdyalaya Short title.
j’ ‘(Sunshodhan) Adhm:yam 2003.

2. In Secuon 6 .of the Rajiv ‘Gandhi Proudyogiki V13hwav1dyalaya Adhiniyam, 1998 A'l"n?ndm'eul. of
(No. 13 of 1998) (herclnafter referred fo-as the Pnnmpal Act), ‘to sub secuon (1, s“f”“ 6.
following proviso’ shall be added namely— S S

“Provided also that the State Government may, in accordance with the rules framed
m lhlS bchalf penmt the . Vishwavidyalaya, to collaborate wnth any
lnsutuuon oulsnde the State of Madhya Pradesh ot-.abroad for carrymg out
partly or wholly ‘any of its teachmg or research activities.” :
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3. For Section 17 of the _Pﬁncipgl Acl._lhe following Section shall be substituted,
namely — -

i kY

“17. The post, o'f‘ Regxstrar and such_other cadres of other ‘officers shiall b'e-ﬁ-llcd!

“from. the  officers  of tie Madhya Pradesh Technical Education (Gazetted).
Service. In case of non-availability of such officers, the post shall be filled.
in by the Kuladhipati by securing the services of suitable officers on

deputation.™.

4. In sub-scction (1) of Seétion 22 of the Principal Act, in clause (xxii), for the words'

“five lakh rupees” the words “ten lakhs- fupees” shall be substituted. .

5. In sub-section (1) of Section 25 of the Principal Act, after clause (xiii), the
following clause shall be inserted, namely :— . '

' £ nominated by the Kuladhipati amongst whom one each shall
be a person belonging. io Scheduled Castes, Scheduled Tribes and General
Catégory out of these three persons onc shall be a woman.”. -

“{xiii-a) . three persons

6. To clause (iii) of sub-section (2) of Section 51 of the P'r?ncipal Acl,‘ the following
proviso shall be added, namiely:— : ' '

;;E “Provided that atieast one of the three experts shall be nominated fE_o.rln category of ‘

:,;0‘ thedu_l_ed Castes, Scheduled Tribes or Other Baickw:gd Classes.. In case of

e non-availability of an expert from these categories, one. Administrative
S Officer not below the rank of Commissioner, who belongs to reserved

categories, shall be nominated.”. ~ . B '
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